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P A R T  IV 

Acts of the Gnjarat hgislatore and Ordinances promulgated and 
Regulations made by the Governor 

The following Act of the Gujarat Legislature having been assented b by the 
President on the 4th April 1987 is hereby published for ge:leral information. 

J .  P. VASAVADA, 

Secretary to the Government of Gujarat, 
Legal Departbent. 

GUJARAT ACI' NO. 20 OF 1987 

( First published, after having received the assent of tbe Proaident in the 
Grt jarat Government Gazette onr the 20th April, 1987 ) 

AN ACT 

jurlher to amend the Provincial Insolvency 'Act, 1920 in its uppIicafion to the 
Staie of G~ijarat for certain purposes. 

It is hmby enaoted in the Thirty-mventh Year of the Republic of India 
as follows:- 

1. This Aot may be called the Provinoial InaoIvenoy (Ubjaral Amsnh~nt) abort tith 

Act, 1986, 
2&1 

IT-Bx-20-1 



h d m e  2. In the Provincial Imlvency Act, 1920 in i 9 -  application to the S b h  v of 

nt ,,f of of Gujarat, in section 66, after aub-section (3), the foHowing sub-sections 1920. 

ton 5~ of ehall be inserted, namely: 

A& No. V 
of 1920. " (36) The hurt  may grant a warrant to an officer of the Court or 

any Police officer above the rank of a constable to 8eim any part of the 
property of an h l v e n t  in the cwtcdy or p o d o n  of the insolvent or 

of any other p e m ,  and with a view ta auch seizure to break open any 
house, building or room of the insolvent where ths kolvent ia supposed 
to be or any building or receptacle of the h l v e n t  where any of hia 

property is suppod to be. 

(3B) Where the Court is *tidid thst there ie reason to believe that 
the property of the inaolvenii is mnmaled in a house or place not belonging 
to' him, the Court may, if it thinke fit, grant a waroh-warrant to any such 
offimr aa a f o d d  who m y  exmte it mrdjng to ihhnor.". 


